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MINISTRY OF AGRICULTURE AND FARMERS WELFARE 

(Department of Agriculture, Cooperation and Farmers Welfare) 

NOTIFICATION 

New Delhi, the 1st October,  2020 

S.O. 3456(E).—In exercise of the powers conferred by sub-section (1) of section 3 of the Protection of Plant 

Varieties and Farmers Rights Act, 2001 (53 of 2001), the Central Government hereby makes the following further 

amendment in the notification of the Government of India in the Ministry of Agriculture and Farmers Welfare 

(Department of Agriculture, Cooperation and Farmers Welfare) number S.O. 1589 (E), published in the Gazette of 

India, Extraordinary, Part II, Section 3, Sub-section (ii), dated the 11
th

 November, 2005, namely:— 

          In the said notification, for items (ix),  (x), (xi) and (xiii) and the entries relating thereto, the following item 

numbers and entries shall respectively be substituted, namely:- 

(ix) Shri Tummala Anjaneyulu, 

Member,  Sugar Cane Grower’s Association of Andhra Pradesh  

Village Remalle, 

Bapulapadu Mandal, 

Distt. Krishna, Andhra Pradesh – 521110    - Member 

 

(x)            Smt. Jui Pethe, 

                             Vanvasi Kalyan Ashram, 

1, Shripad, Vakratunda Row, House, 

Opp. Rama Raman Apartment, Vrindavan Nagar, 

Kamatwade, Nashik- 422010.     - Member 

  

(xi) Shri V. Venkateswarlu, 

  Director, 

  M/s Vasanth Agri Biotech Pvt Ltd. 

  1-3-158/401, BSN Reddy Complex, 

  Rajendranagar, Mahabubnagar, 
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  Telangana – 509001      - Member 

(xiii)       Dr. Sudha Tiwari, 

National President, SHAKTI (NGO for empowerment of Women), 

50-51, Gurukripa Society, 

Naik Nagar, Near. Manewada Sq. 

Nagpur -440027       -  Member 

  

[F. No. 2-3/2009-SD.V] 

ASHWANI KUMAR, Jt. Secy. 

Note:  The principal notification number S.O. 1589(E), dated the 11th November, 2005 was published in the 

Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (ii) and subsequently amended vide following 

notifications:- 

(1) S.O. 1883 (E), dated the 1st November, 2006; 

(2) S.O. 1316(E), dated the 11th May, 2009; 

(3) S.O. 3064(E), dated the 30th November, 2009; 

(4) S.O. 195(E), the 31st January, 2011; 

(5) S.O. 1726(E), dated the 31st July, 2012; 

(6) S.O. 1126 (E), dated the 10th June, 2013; 

(7)  S.O. 3094 (E), dated the 30
th

 September, 2016; and 

(8) S.O. 2784 (E), dated the 18
th

 August, 2020. 
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